ITEM NO.1 COURT NO.9 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) Nos.25049-25050/2018

(Arising out of impugned final judgment and orders dated 16-04-2015
in RP No. 3612/2014 and dated 03-07-2015 in RA No. 96/2015 passed
by the National Consumers Disputes Redressal Commission, New Delhi)

GAGANDEEP SINGH MONGA Petitioner(s)
VERSUS

M/S WORLDWIDE IMMIGRATION CONSULTANCY SERVICES
LTD. & ORS. Respondent(s)

Date : 28-09-2018 These petitions were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ABHAY MANOHAR SAPRE
HON'BLE MR. JUSTICE S. ABDUL NAZEER

For Petitioner(s) Mr. Himanshu Gupta, Adv.
For Mr. Anil Kumar Tandale, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER
A letter has been circulated by the learned counsel
for the petitioner seeking adjournment on account of
personal difficulty of the counsel.
As prayed, list these matters after one week.

(ANITA MALHOTRA) (CHANDER BALA)
COURT MASTER COURT MASTER
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